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Name of the State
Andhra Pradesh
Assam
Bihar
Gujarat
Haryana
Himachal Pradesh
Karnataka
kerala
Madhya Pradesh
Manipur
Mizoram
Onssa
Punjab
Rajasthan
Tamil Nadu
Uttar Pradesh

West Bengal

Operation of Pawan Hans

'233. SHRI GORDHANBHAI JADAVBHAI JAVIYA:

Will the Minister of CIVIL AVIATION be pleased to
state:

(@) whether the Pawan Hans Ltd. Has any Plan to
expand its operation; and

(b} if so. the details thereot and the areas which are
likely to be covered by this expansion?
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THE MINISTER OF CIVIL AVIATION (SHRI ANANTH
KUMAR): (a) Yes, Sir.

(b) The expansion plans of Pawan Hans helicopters
Limited include the following areas:

(i) Services to places of pilgrimages such as
Vaishno Devi, Kedamath/Badrinath,

(i) Services in North-Eastern States,
(iii) Intra-city and medical/emergency services,

(iv) provision of dedicated hglicopters to State
Governments of Jammu & Kashmir and
Himachal Pradesh,

(v) Support services for Antarctica expedition.
Complimentary Rail Passes

‘234. DR. SANJAY SINH:
SHRI JAYSINHJI CHAUHAN:

Will the Minister of RAILWAYS be pleased state:

(a) whether the Government are aware that
complimentary passes issued by his Ministry are being
misused;

(b) if so, the number of such persons who have
been detected in this regard;

(c) whether the Government have formulated any
norms and ceiling on the issue of maximum number of
free Railway Passes as per decision of the Delhi High
Court; and

(d) if so, the number of passes issued during the
last two months?

THE MINISTER OF RAILWAYS (SHRI NITISH
KUMAR: (a) Yes, Sir.

(b) During the last three years i.e. 1995-96, 1996-97
& 1997-98, 15 cases of misuse of complimentary passes
for monetary gains have been detected.

(c) Norms for issue of complimentary passes already
exist and the question of laying down some ceiling on
the number of complimentary passes is under examination.
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(d) Only nine single use complimentary Cheque
passes have been issued during the last two months
under discretionary powers as compared to 4,016 and
6,1€1 passes issued in 1997-98 and 1996-97 respectively.

Panchayati Raj

*235. SHRI SADASHIVRAO DADOBA MANDLIK: Will
the Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state.—

(a) whether the Grants being allocated under the
Panchayati Raj System are inadequate to meet the
requirement;

(b) whether the Government propose to increase the
amount of grants:

(c) it so. the details thereof; and
(d) f not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTER OF
RURAL AREAS AND EMPLOYMENT (SHRI
BABAGOUDA PATIL): (a) to (d) The Panchayats receive
grants from different sources. First, the State Finance
Commissions (SFCs) constituted as per the provisions
under Article 24-1 of the Constitution are required to review
the financial position of Panchayats and to make
recommendations to the Governor regarding the principles
which should govern the distribution between the State
and the Panchayats of the net proceeds of the taxes,
duties, tools and fees leviable by the State and grants-
in-aid from the Consolidated Fund of the States. The
SFCs have also to recommend measures needed to
improve the financial position of the Panchayats. Secondly,
Panchayats receive grants on the recommendations of
the Central Finance Commission. In addition to the above,
funds under Jawahar Rozgar Yojana are distributed among
DRDAs/Zilla Parishads, Intermediate Panchayats and
Village Panchayats in a district in the ratio of 15:15:70.
Funds under other programmes of the Ministry, namely,
Million Wells Scheme. Integrated Rural Development
Programme, Indira Awaas Yojana, Drought Prone Areas
Programme etc. are alsc given to the Panchayats.

However, these grants would not be sufficient for the
Panchayats to fulfill their responsivilities if all the 29
subjects listed in the Eleventh Schedule of the Constitution
are transferred to the Panchayats without concomitant
finances from the concemed line Ministries/Departments.
The Government have urged the States to devolve
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adequate financial powers to panchayats and also to
prepare technical manuals for works so that panchayats
at various levels are able to execute development works
on the basis of transparent guidelines in these manuals.

2. Article 280 (bb) specifies that the Central Finance
Commission make recommendations to the President as
to the measures needed to augment the Consolidated
Fund of a State to supplement the resources of the
Panchayats in the State on the basis of the
recommendations made by the Finance Commission of
the State. The Eleventh Finance Commission would
recommend on the devolution of resources to panchayats
for five years commencing from 1st April, 2000. The
Eleventh Finance Commission is expected to take into
account the recommendations of the SFCs and
recommend suitable financial arrangements in respect of
the panchayats.

IDSMT Schemes

*236. SHRI A. SIDDARAJU:
SHRI MUKUL WASNIK:

Will the MINISTER OF URBAN AFFAIRS AND
EMPLOYMENT =e pleased to state:

(a) whether proposals have been received from
various States for Integrated Development of Small and
Medium Towns;

(b) if so, the details thereof State-wise;

(c) the number of proposals received and approved
by the Government separately; and-

(d) the amount released during 1997-98 therefor?

THE MINISTER OF URBAN AFFAIRS AND
EMPLOYMENT (SHRI RAM JETHMALANI): (a): Yes, Sir.

(b) and (c): Under the IDSMT Scheme guidelines, In
force since August, 1995, proposals in respect of 224
towns, recommended by the State Level Sanctioning
Committee, have been received out of which proposals
in respect of 171 towns were approved by Government
of India till March 31, 1998 as per Statewise details given
in the enclosed Statement.

(d) : During 1997-98, in respect of aforesaid schemes.
total Central share amounting to Rs. 9.85 crores has
been released. Details are given in the enclosed
Statement.



